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- Non-payment of Gratuity (pertaining to
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the period of service rendered by the husPatst

et /’NO!T?% of the Applicant as a Casual Khalasi betvéen*
L, Ak\/ 1965 and 19381) is the subject matter of |
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' under sSection 19 of the Administrative
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P Mo V‘“‘/""““g"“ (S.E.Railways) since 31.,05.65. With effect

i i from 01 .01.81, the husband of the Applicant
L was granted temporary status under the
Railways. The service of the husband of the
: Applicant was regularized by an order dated
DT&Q‘(\ OlJr 081 0(1 13.02491 with effect from 01.02.91. By issuance

— / of a Circular No. 130/2000 dated 30.0642000,
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v}*l'\_e/ b Pl D Cand DL, Porihems the Railway Board proyided gratuity to the

ADS e od ol fe, = casual labourers for their pre-temporacy

fvmo& e Qk )3 status period with simple inserest. A copy
cizo I e m%/ of the said Circular Order 130/2000 dated
v Clepf FeRen b7 30 40642000 has been filed in this case as

Thevo 10 pole Cov wien Annexure-A/5, The husband of the Applicant
AD  wmot Vet tsf)fw?f‘?%ﬁcd Fre
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A i Cerh Qiﬁ Qad. p057‘ 22.08402; for which family pension benefits

died prematurely while still in service on

H;G ; s Ve

9Y)  2\.00-0Y., NC € Cewve eBave already been extended to the Applicant.
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C,gub\ T TR W D'Q’U On 07.01.04, the Applicant subnitted her

\)\\n{ AP peosTm e B (7}1“’5 claim for payment of gratuity in terms of
of Cevnter (\yy~ - —— Railway Board Circular No. 130/2000 dated
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30 4062000 . No heed having bzen paid to the
Prp rlenne
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L ' Despite notice, the Railways hds not
TEWL \Q_/% yet filed any Counter, However, Mr. R.C°Rath,
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said grievances/claims of the Applicant, she

has filed the present Original Application.

1d. Standing Counsel for the Railways, on
O“«ﬂ)‘ev At [ F12- Tk whom @ copy of this Original Application had

| m Y. N-RL ROU}“‘@, already’ been served, was heard in the matterf
PPt Coontt  Cruniel On the face of the Railway Board Circular No.
A P¥esend . My R-c. 130/2000 dated 30.06.2000, the deceased
RGCH'\/ Sv. C”QU“MQ M Railway employee was entitled toO gratuity for
‘Hwe R"E}/S: [)_f)% /erPema——- the period he served as a Casual Khalasi

Ane
| Nee. Mernwa ‘f‘vd 0\8/ prior to the date of his getting the temporary
o X‘H\e R%Pvﬁdef)%; status. In the said premises, this Qriginal
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oY to the Respondents to pay gratuity, as due
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period of 120 days.

with the aforesaid observation and

%‘—‘ T direction, this 0.A, stands disposed of.
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‘ m) Send copies of this order to the Respon-

dent® and to the Applicant in the addresses
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2 P given in the Original Application. Free copies
of . this order be also handed-over to the Ld.
| L\‘\r_{ Q’{"/Xl\ Counsels appearing for both the parties.
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0}' the grievances of the Applicant.
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